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IN THE CENTRAL ADMINISTRATIVE TRI 3UNAL
CUTTACK BENCH:;CUTTACK,

Original ApplicationNo, 790 of 1994

|
Pradipta Kumar Mangaraj cooe Applicant ]

ves,

Union of India & Others 300 Respondents

AND

Original Application No.791 of 1994

Jitendra Nath Jagadev s'ens Applicant ‘

vrs, ‘

\
Union of India & Others, Respondents

Cuttack this the 30th day of Octoner, 1995,
(FOR INSTRUCTIONS)

l. whether it be referred to the reporters or not? o

2, Whether it be circulated to all the Benches of the
Central Administrative Tribunals or not? S

f‘r.‘:N‘ SMU ) (Dopo REX ')

"ME M3ER (ADMINISTRATIVE) VICE-CH AL RMAN




CENTRAL ADMINISTRATIVE TRI 3UNAL
CUTTACK 3ENCH sCUTTACK,

0. A, No.790 of 1994
0. A. No, 791 of 1994

Cuttak this the 30th day of October, 1994,

CORAM;

THE HONOURA3LE MR, JUSTICE D.P.HIREMATH, VICE CHAIRMAN
AND
THE HUNOURABLE M“R. N, SAHU, MEM3ER (ADMINISTRATIVE)

@ e e 9 o ¢+ 0@

O, A, No, 790 of 1994

Pradipta Kumar Mangaraj,son of
Kelu Charan Mangaraj of village
and post, Patrapada,PS,Khandagiri,

District Puri now at present Khurda, escs Applicant
By t he Applicant s M/s, B.Patnaik, M.K.Badu,P.K,Panda,
Xvocates,
vVersus

1) " Union of India represented through
Divisional Railway lianager,Sauth eastern
Railway,Khurda Road.

2) Senior Diwisional Personnel Officer,
South Eastem Railway,Khurda Road,
Khurda,

3) Chairman, Railway Recruitment Board,
Bhubaneswar, esse Respondents

By the Respondents esse

O, A.No, 791 of 1994

Jitendra Nath Jagadev,
son of late Baikuntha Bihari Jagadev,
at/pPo, Patrapada,Dist. at present Khurda, .... Applicant

3y the Applicant 3 M/s. B.Patnaik, M.K.Badu,P.K.Panda,
aMdvocates

=VersuS-



1) Union of India represented thrhugh;,
Divisional Railway Manager,
South Eastern Railway,Khurda Road,

2) Senior Divisional personnel Officer,
South Eastern Railway, Khurda.

3) Chairman,Railway Recruitment Board,
Bhubaneswar, eose Respmdent s

By the Respondents g

D.P. HIRE MATH, VICE-CHAIRMAN : In both these applications, very serious

allegations have been made against two persons who are

not before us that they have imperscnated themselves as
being the petiticners in these two petitions to gain

entry in the Railway Service as casual labourers.,

2 It is urged that dhe Shri Damodar

Pradhan has represented himself as Pradipta Kumar Mangaraj,
petitioner in Original Application No, 790 of 1994 and

Shri Debendra Behera as Jintendra Nath Jagdev, petitionef

in Original Application No, 791 of 1994, It is submitted,

in both these petitions, that though they were retrenched

in the year 1986, while working in the South gastern Railway,
Khurda Road, in view of the order of this Tripbunal in

O.A. Nos,365 and 366 of 1986, they were required to be

taken back into service and when this avenue was cpen, the
said two persons weqe{/iupe rsonated themselves as petitioners
thereby comnitted fraud on the railway authorities and

¢t reappointed as casual labourers, Thus a case of

impersonation by these two persons is nav being raised.



Though the Respondents were duly served, they have not
chosen to contest or file any counter, Hence the

petitioners have been heard in their absence.

3% The Petitions of the petitioners are
that they may be absorbed inthe posts in which they were
Sserving earlier and may be regularised after due enquiry
and also to discharge the persons who are naw working
styling themselves as the persons who are éntitled to be
appointed namely petitioners, Rest of the averments
in these petitions are pot necessary to dispose of the
petitions,
4, As the persons styling themselves as
petitioners éreunot(before«u’s and all materials relating
to their services are not pefore us, it was not possiole
for this Tribunal to give a finding £§one way or the
other with regard to the allegations made in thése two
petitions, It is,therefore, necessary for us to make a
direction that the Respondents 1 and 2 who are
respansible for the services of the casual labourers shall
}uzw&o an enquiry with regard to the impersonation
alleged against these two persons mentioned avbove and
during the enquiry, if they are satisfied that these
al legations are true then‘initiate action against persons
so inperscnaéé\é and give relief to the petitioners in
terms of the order referred to above . With these

directions, we dispose of these two petitions and lay

dawn aa time limit of four months from the date of receipt .




of a copy of this order to complete the whole exercise

and take necessary action as deemed fit and proper

after the enquiry.

54 Thus, both these petitions are

disposed of accordingly, No costs,

ME M3ER ( AD MINISTRATIVE) VICE-CHAIRMAN

KNMohanty., |




